Justice of Supreme Court of India
detailed to check the hotels, ‘Dharamshalas’
and other places where the culprit could

possibly take refuge. Further enquiries allow this now

and investigations in the area are also under
way.

The scene of crime was got photo-
The Director, Central Forensic
Science Laboratery, R. K. Pyram, Dr. H. L.
Bami, was cal to the spot who in-
spected the sceme of crime and the hand
grenades The G.O.C., Delhi Area was
contacted and Army experts summoned fo
the spot who defused the grenades which
have been taken into possession, They
were found to be fully primed army hand-
picnades. The grenades will be sent for
further examination by the explosive ex-
perts,

A case vide TIR No 182 ufs 307 IPC,
S Explosive Substances Act and 6 Ex-
ives Act has been registered at Tilak
Marg Police Station and the investigation
has been taken up by the Crime Branch
of Delhi Police The Crime Branch is
being actively assisted by the local police
Abdul Wahid Constable at the traffic
point of Tilak Marg Bhagwan Das Road
has been suspended for failure to partici-
pate in the chaseto apprehcnd the ac-
cused
Security arrangements existed at  the
residence of the ChRf Justice of India.
They have been stremgthened in view of
the aforesaid incident

SHRI § M BANCRITE (Kanpur) .
Those who have tabled adjowsrnment mo-
tions may be allowed to put questions

MR, SPFAKER : So far as thi- state-
ment i3 concerned, the relevant rule will
be followed But because of the very
exceptional circumsiinces, T will allow a
few submissions to be made to me, but
they should not be addiessed to the Mi-
nlster But if it Is going to take the shape
of a debate, I would fix up some time for
it

SHRI NAWAL KISHORE SINHA
(Muzaffarpur) - Time should be fixed for
= debate

MR. SPEM'.BI:
ltems on the agenda
nh!in
Why not fix some time-gither
Monday? In the meantime
formation may be coming.
hands.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH) You can fix any time but 1t
will be after 6 P.M because the urgent fin-
ancial business hay to be finished by the
26th

MR SPEAKER - 1 quite agree that the
financial business has to be finished by
that date, beyond which we camnot go.
I propose that we «<it either beyond the
vcheduled hour today or on Monday,

SOMF MON MEMBERS - Monday.
SHRI K RAGHU RAMAIAH : It
should be after 6 pm.

12.15 hrs.
RF SITUATION IN NAGALAND

SHRI DINEN BHATTACHARYYA
(Scrimpoie)  Si, what about the situation
i Nagaland ! Both the parties claim..

MR &PFARER  This Pailioment can-
not ge into the party position

SIHHIRI DINFN BHATTIACHARYYA :
The Chief Mimster claims .

MR SPEFAKFR I am sorry, we
not competent té discuss it

are

SHIRI SHYAMNANDAN MISHRA
(Begusarm)  This House 15 competent to
take into acco! at the constitutional break
down in a particular State. Now the State
Legislature is not functioning. The leader
of the opposition was lifted by the Mar-
shall and his staff and deposited on lhe
Chief Minister's table, Is this the way
in which we expect the legislature to func-
tion ?
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MR. SPEAKER : This is a State matter.
We taunot go igtg fr. Let the Governor
snd the report.’

SHRI SHYAMMNANDAN MISHRA: The
Legisluture is not functipning there . . . {(In-
terruptiont).

MR. SPEAKER : I am sorry, I cannot
allow il. We cannot take cognisance of
what is happenung in the Stale Legislature.

SHRI SHYAMNANDAN MISHRA :
We have to ensure that the constitutional
machinery functions. The Legislature is
the most umportant organ of the conati-
tutional machinery . . . (Imterruptiom)

SHi! SAMAR GUHA (Conta)) Ths
ts a very serious igsue. Kindly allow us to
mahe our submjssions for two minutes.

MR SPLAKER : I can ask the Munister
1o mahe a statement about those matters
of whwh he can take congmsance. This
1% o malter which relates to the State As-
seinbly, the change in the party poswson. If
the Speaker in the State Legislaturc  be-
haves 1n a4 particular way or uses his dis-
cieuon about tahing the services of the
Marshell or on some other matter, how
are w¢ competent to discuss them, matters
which are within their competence?” How
can we hnow the facts unless the Head of
that State, the CGovernor, sends a report?
i the Guvernor says that there is no con-
stitutional failure and he calls some other

prurty to form a (overnment, how do we
come in?

You rangd it in the beginning and I
gave my subng T have given my niling

st wm fwwd (amer) : vt & Wi @,
dwq F v ¥ s oW gwar ¢ oot o
TH WM & araw for &) g owwi oy W
T owT @ R

MR SPEAKER : # gy &qum

If any precedent is available, 1 wll ask
kim 10 muke a statement.

(Interruptions)
11 L8§S,75-7
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MR. SPEAKER ., How arc we compe-
tent to discuss what happens in the Stae

(Interruptions)

MR. SPEAKER : Am ] to answer what
happens in the State Assembly? Yoo must
be reasonable. After all, ths is yom
House. The precedents, the copveptions,
that you set here will go down as prece-
dents for future.

& Tgm v ¥ fefe gur, AT A
ez & ¥ fad sgm

Even if 50 per cent scope is there, 1
will call for a statement.

(Interruptions)
1 have not allowed any gentleman. 1

am taking up the statement re: business
for the next week

THE MINISTER OF WORKS AND
HOUSING AND PARLIJAMENTARY
AFFAIRS (SHRI k. RAGHU RAM-
AIAH) : Sir, T wanted a clanfication re-
garding the discussion which yon were
good enough to allow on the statement
made by the Minister 1 wanted to be
clear The discussion is going to take
place on Monday. I hope, it will be after
6 O'Clock.

SOME HON. MEMBERS : No. nu.

SHRI K. RAGHU RAMAIAH : There
is wrgent financial business before the
House which is to be passed before we ad-
journ for the recess.

MR. SPEAKER : We will fix up cer-
toin time. If it is taken up before 6 O
Clock, ther your business will be made
up after 6§ O'Clock. If we take two hours
from 4 to 6, then for your business, the
time lost will be made up from § to 8.



